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BEFORE THz MATISNALGREEN TRIBUNAL AT
NEW DELHI

M.A. No. 90 of 2023
IN
ORIGINAL APPLICATION NO. 774 of 2022

IN THE MATTER OF:

GAURAV GARG .....APPLICANT
YERSUS
«J4NiO ¢ GF INDIA & ORS. ....RESPCNDENTS

AFFIDAVIT ON BEHALF OF U.F, POLLUTION CONTROL
BOARD IN COMPLIANCE OF ORDER DATED 09.05.2024

i Bruvan Prakash Yadav, S/o. Shri C.L. Yadav, aced acout 44
vears, Regional Officer, L.P. Pollution Cointro! Beard, Mear it
U.Pat present at New Delii do hereby solemniy afiin: @nd

deciare as under:

1. That | in the abovenated capacity am well conversart wibs
the facts and records of the present case nence i

competent to swear this affidavit.

2. That the abovenoted matter came up for hearing on
09.05.2024 when this Hon’ble Tribunal passed the foilawing

order:

“1. Written suomissions have been filed by the
applicait vide email dated 08.05.2C24.
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2. Learned Courisel for SEIAA and UPPCR seek time

to file action taken reports.

3. Action taken reports be filed by SEIAA and
UPPCB within three months by email at judicial-
ngt@gov.in preferably in the form of searchable
PDF/OCR Supported PDF and not in the form of
Image PDF.

4. List for further consideration on 11.09.2024”

3. That in compliance of the said order, present aifidavit is

being filed.

4 That the premises of M/s Synergy Waste Managatnent Pvt
Ltd., Meerut was inspected by the Officers of U.P. P¢!luiicn
iontrol Board on 14.08.2024 when the followins tzcts has

emerged:

(i) The CBWTF has modernized its plant in the
year 2018 by installing incinerator of same
capacity 300 kg/hr having 2 min residence time
coupled with packed bed scrubber, aciivated
carbon filter and mist eliminator as per CPCB
guidelines 2016 issued for biomedicai waste

management.

(i) The unit is operational within the premises o
Subharti University where large green area of
approximately 30% within the campus has

alr2ady been developed.
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(iiy The J.P. Pollution Control Board hgas issued
public notice in Amar Ujala on 22.12.2023,
Dainik Hindustan on 22.12.2023 and Dainik
Jagran on 22.12.2023, directing the various

health care facilities to adopt the bar coding.

(iv) M/s. Synergy Waste Management Pvt. Ltd.
has informed vide letter dated 31 .07.2024 that
out of total 4631 health care facilities in its area

of operation, 645 have adopted bar coding.

(v)  The unit has adopted LPG as fuel which is an
approved fuel as per CAQM&AA.

5 That the U.P. Pollution Controi Board has granted
conditional CTO to the Unit till its 2pplication is decided by
State Level Environment Impact Assessment Authority. As
per information received the application of the said unit is
stil pending before State Level Environment Impact
Assessment Authority. True copy of action taken report is

being enclosed herewith and marked &g Annexure-1.

6. That U.P. Poliution Control Board also written a letter dated
11.03.2024 to the Chairman, Indian Medical Association
(IMA), Meerut and Chairman, Nursing Home Association,
Meerut to impress upon all the healthcare facilities to adopt
bar coding for proper segregation and disposal of bio
medical waste. Copy of the said letter was also sent to
Chief Medical Officer, Meerut. True copy of the letter dated
11.63.2024 is being enclosed herewith and marked as

Annexure-2.
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7. That a similar ietter was also issued to the ‘Chairman,
Indian Medical Association, Baghpat with copy to Chief
Medical Officer, Baghpat on 16.05.2024. True copy of the
letter dated 16 05.2024 is being enclosed herewith and

marked as Annexure-3.

thide
DEPONENT
VERIFICATION:
| the abovenamed deponient, do hereby verify that the contents

of above affidavit are true t¢ my knowtedge and belief. No part of

the same is false and nothing "1as been concealed therefrom.

VERIFIED ON THIS THE 03" DAY OF SEPTEMBER, 2024 AT

NEW DELHL
Pl

DEPONENT




446

.

Action Taken Report with respect tc submission filed by appiicant

before Hon'ble National Green Tribunal, Principal Bench, New Delhi vide

it's email dt. 08.05.2024 in M.A. No. 96/2023 in O.A. No. 774/2022, Gaurav

ssarg Vs. Union of India & Ors. in compliance of order dated 09-05-2024

of NGT.

4
1

a2

- That Hon’ble NGT has passed an orcer dated 09 05.2024 in MA No. 90 of

2023, Gaurav Garg Vs. Union of India & Ors. The cperative portion of the
order is as under:-

R 1.Written submissions have been filed by the applicant vide emaii
dated 08.05.2024.

2. w.earned Counsel for SEIAA and UPFPCB seek time to file action taken
e 30418,

3. Action taken reports be filed by SEIAA and UPPCB within three months

dy email at judicial-ngt@gov. inn preferably in the form of searchaiie
Fi2E/GCR Supported PDF and not irs the form of Image PDF.

4. L3t for further consideration on 17.02.2024...."

Tnat i1 compliance of the above said order, the said CBWT=M/s Synergy
waste Management Pvt. Ltd, Meerut has been inspected on 14.08.2024 By
Regional Official, UPPCB, Meerui to verify the facis of submission filed (0}
at-clicant. The inspection report s adaciied.Details of facts regarding said
simission is as below-

That the CBWTF has mcdernized its plant in the year 2018 by installing
incinerator of same capacity300kg/hr having 2 min residence iime
coupled with packed bed scrubber, activated carbon filter and mist
eliminator as per CPCB guidelines 2016 issued for biomedical waste
management.

That the unit is operational within the premises of Subharti University
where large green area of approximately 30% within the campus has

already been developed.
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That the status of Bar coding is submitted by CBWTF. Public notice
dt.22/12/2023 for adoption of barcoding has been published by Regional
Office, Meerut in various locai newspapers. The IMA and Nursing
association of Meerut and Baghpat have also been directed for

adoption of barcoding system.it has been made a practice that no

application of biomedical waste authorization is issued without having

barcoding system.

That the unit has installed a gas bank of LPG cylinder and is operated on

gas as fuel. The CBWTF has complied with the direction issued by

CAMEAA with respect to fued. Natural gas is an approved fuel as per
CAQM&AA.

That the conditional CTO has been issued to the CBWTF for the period up
i disposal of Environmental clearance matter by SEIAA in compliance of
ir< order passed by Hon'ble NGT iy this regard. The unit is operatioral
since. 2993much prior to issuance of Biomedical Waste Managemant
ules 2076, The status of authorization and CTO is attached. The unit has
applied before State Level Envircnment Impact Assessment Authority
(SEIAA) for obtaining Envirormenial Clearance (EC) in compliance of
oriier passed by Hon'ble Tiibunal in the M.A. No. 90/2023 and 9472023 in
O.A. No.774/2022.

The above ATR is submitted before this Hon'bie Tribunal for kind perusal

e

(Bhuvan Prakash Yadav)
Regional Officer,
UPPCB, Meerut

and consideration.
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Inspection Report with respect to submission filed by applicant before

Ho

n'ble National Green Tribunal, Principal Bench., New Delhi vide it's

email dt. 08.05.2024 in M.A. No. 90/2023 in O.A. No. 774/2022, Gaurav

Ga

re Vs. Union of India&Ors. in compliance of order dated 09-05-2024 of

NGT.

1-

1.

il.

3-

That Hon'ble NGT has passed an order dated 09.05.2024 in MA No. 90 of
7023, Gaurav Garg Vs.Union of India & Ors. The operative portion of the
order ic as under:-

« [ Written submissions have been filed by the applicant vide email dated
08.05.20)24.

> ecrned Counsel for SEIAA and UPPCB seek time to file action tuken
refutis.

3 aciion faken reports be filed by SEIAA and UPPCB vwithin ihrze months
by enicii at Judicial-ngtia gov.in preferably -in the form of searchable
Pl OCR Supported PDF and not in the form of Image PDF.

4. List for further consideration on [1.09.2024..."

That in compliance of the above said order, the said CBWTFM/s Synergy

weaste Manag oment Pvt. Ltd, Meerut has been inspected on 14.08.2024by the
endeesizaed in the presence of representative of CBW I'F Shri Prem Sharma.
Manager .o verify the facts of submission filed by applicant. Derails of facts
recarding said submission is as below-

That the CBWTF has modernized its plant in the year 2018 by installing

mmmerator of same capacity300kg/hr having 2 min feordence time
sanled with packed bed scrubber, activated carbon 1i'ter and mist
climinator as per CPCB guidelines 2016 issued for biomedical waste
management.

That the unit is operational within the premises of Subharti University
where large green area of approximately 30% within the campus has
already been developed.

That the status of Bar coding is submitted by C BWTF which is attached as
Annexure-1.Public notice dt.22/12/2023 for adoptioi of barcoding has been

published ty P~gional Office. Meerut in various Jocal newspapers. The IMA
and Nursing association of Meerut and Baghpat have also been directed for
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adoption of barcoding system. Copy is attached as Annexure-2. It has been
made a practice that no application of biomedical waste authorization is issued

without having barcoding system.

That the unit has installed a gas bank of LPG cylinder and is operated on gas
as fuel. The CBWTF has complied with the direction issued by CAQM&AA
with respect to fuel. Natural gas is an approved fuel as per CAQM&AA. Copy
is annexed as Annexure-3.

That the conditional CTO has been issued to the CBWTF for the period up to
disposal of Environmental clearance matter by SEIAA in compliance of the
order passed by Hon'ble NGT in this regard. The unit is operational since 2003
much prior to issuance of Biomedical Waste Management Rules,2016. The
status of authorization and CTO is attached as Annexure-4. The unit has
applied before State Level Environment Impact Assessment Authority
(SEIAA) for obtaining Environmental Clearance (EC) in compliance of order
passed by Hon'ble Tribunal in the M.A. No. 90/2023 and 94/2023 in O.A.
No.774/2022. The same is pending before SEIAA as per the information
provided by representative of CBWTF.

The above Report is submitted for perusal.

P

(Yogesh Kumar Mishra)
Assistant Environmental Engineer,
UPPCB,Meerut
Reuion’ay{ff;cer

/?\(,,M
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ﬁ We Understand. We Care. We Serve.

Synergy Waste Management Pvt. Ltd.

SWMPL/2024-25/3370 Date : 31.07.2024
To,
Regional Officer

Uttar Pradesh Pollution Control Board
Meerut (U.P.)

SUBIJECT: Regarding Status implementation of barcoding system
Dear sir,

As per our telephonic conversation kindly find the status of implementation of barcoding
of healthcare facility associated with our Meerut CBWTF in 11 districts of UP till today

Total no of HCFs - 4631
Barcoding Adapted hospital - 645

Additionally, there are 3986 hospitals currently in the process of implementing of
barcoding system.

Thank you

e Management Pvt Ltd.

".".4 ;: ]_1‘,-:,
N\ "7 P \?:}":' F
Awgpétow

= -

S o info@synergyworld.co.in @ Regd. Off: 517- 518, 5th Floor, D-Mall
+91-11-27933387 Www.synergywastemgmt.com Sector - 10, Rohini, New Delhi - 110085




o]

|

451 :

|0

SN0 = 23— ]4-25

— : Phone : 01273877578 ™"
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(*f - Phasing.out of chivtinated plastic bags, gioves and blsod bags within two vear. {
|12, Predreatment of taboratory veagts, microbictogy waste, blood bags and hipas seenieg
| through on-sita disinfaction or sterilization, 5 I
13. Bar code Systen: and GPS s raquired to be estabiished, within one year, by the aocuptejr{
| orOperator of 8 CBWTE in accordance with the Water Act 1974
'4‘

[s.

|

The iiquid waste /s required 1o b treated any disposeq by-all-the vooupler or opsraler of}

the .
mm%q&m#w&ammm &9 (HOF) 2o aiqes
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0121-2577675 Emapt id:~.~‘cmeemt@ﬁppcbin

G

mw‘mg,wmmﬁﬁwmmmﬁf

<«

,irll. ?ﬁasing outof chiorinated plastic bags, gloves andbinod bags within two vear. !

2. Pre-treatment of ‘laboratory waste, microbiology waste, blood bags and blood

' samples through on-site disi nfection or sterifization. ' i

13. Bar code system and GPS is-required to be established, within one yéau_; by the

occupieror Operatorof a CBWTF in accordance with the Wateract, 1974,

14, The liquid waste s req?:ired t be treated and disposed by ail the oceupier ‘ori
operator of s CBWTF in aceordance with the Water Act, 1974,

5, Records need tg‘b‘e maintained on day to day basis and b‘ispiayzthe ronthly remrdj‘
including annual regort on its website, to be developed within two years fram the}‘
date of'notification, by thg accupier or aperator of a CBWTF and the preseﬁ’bed’f
authority, ; i

SEEERLERECRCE DLk R e p— #ou1 DA BRI (HCF) 3o wfkaesy |

¢

AT B, weife, wmmmmmﬁmmﬁem 2016
va‘zms%smmfasﬂa?ﬁwﬁ%ﬂﬂ%a ST R 1 e SIaTerT g
T R | ;

v st |
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Phone - G121

# Emaidid - romeerut@
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HReelt § 1 SR TR 2018 10 B o ¥ 5 s S vt o 0 v |
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i 1. Phasing out of chiprinated plastic bags, gloves and blood bags within two
year. o

|2. Pre-treatment of laboratory waste, microbiology waste, blood bags and|
| blood samplesthrough on-site disinfection or sterilization. f
, 3. Bar code system and GPS is required to be established, within one year, !
| bythe occupieror Operator of a CBWTF in accordance with the Water Act. {
| 1874, ;
{

!4, The liquid. waste is i'equired to be reated and disposed by all the occupier |
|  oroperatorofa CBWTF in accordance with the Water Act, 1974, . ‘
5. Records need to be maintained on day fo' day basis and display thez
i monthly record including annual report on its website, to be developed i
within two years from the date of notification, by the occupier or operator of | ¢

§ aCBWTF and the prescribed authority. : '
| S SR WS A A s dRw Yo S Sk (HCE) @
2016 TH.2018 & Tuls WAH § IR BT Wfeq 27 W H1_aEE m“
g Rrare : : . |
| - s srfirrt |
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We Understand. We Core. We Serve.

Synergy Waste Management Pvt. Ltd.

Dated: 01.08.2024
Issued by, UPPCB. Lucknow

S.Ne Authorization Issue Date Validity of Authorization

I 31.12.2002

2 10.03.2003 10.03.2004

3 05.07.2004 04.07.2005

4 20.09.2005 31.12.2007

5 08.05.2008 31.12.2008

6 12.11.2008 30.09.2009

7 07.08.2009 31.12.2009
| 8 09.07.2010 31.12.2010

9 24.02.2011 31.12.2011

10 30.03.2012 31.12.2012

11 25.09.2013 31.12.2013

12 09.07.2014 31.12.2015

13 13.06.2016 31.12.2017

14 27.12.2017 31.12.2019 N
Lis | 08.01.2020 31.12.2024
| S.No |  Air Act/Water Act Consent Issue Date Validity of Consent

1 Air Act 24.12.2009 31.12.2009 ]
iy Water Act | 24.12.2009 31.12.2009
3 Air Act 09.11.2010 31.12.2010

4 Water 09.11.2010 _ 31.12.2010

5 Air Act 30.09.2011 31.12.2011

6  Water Act 30.09.2011 31.12.2011 ]
7 Air Act 09.07.2014 31.12.2015 T

8 Water Act- 09.07.2014 31.12.2015

9 - AirAct 06.04.2016 31.12.2017 ——

10 Water Act 06.04.2016 31.12.2017

11 Air Act 27.12.2017 31.12.2019
2 | Water Act 27.12.2017 31.12.2019

13 Air Act 10.01.2019 31.12.2022

14 Water Act 10.01.2019 31.12.2022

15 Air Act 16.10.2023 FC under Process — valid

16 Water Act 16.10.2023 till disposal of unit’s E.C,

J__,ﬁ}i 2o application by UP SEIAA

Fﬁ;@?rgy“wasgq Management Pvt. Ltd.
{1 3 e

= - e
Vs :

Aughiorised Signatory
..\a.:t 1
13312 §§38§§§§} @ info@synergyworld.co.in Regd. Off: 517- 518, 5th Fioor, D-Mall,
+9~;_1‘ 1-27933382 www.synergywastemgmt.com Sector - 10, Rohini, New Delhi - 110085
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D yyeridre—2
Phone :- 0121-2577676
s Email id :- remeerut@uppcb.in
wrted
frgav WS
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e 2 gREE, RS |

m:—mm@mﬁm&ammmmmmcmwm,m
m‘ﬁﬁﬁﬁﬁﬁwmﬁm@m@mmﬁﬁmﬁﬁﬂﬁ |

HEIET, ~
mmﬁmﬁmﬁmm%%mmaﬂ@mm

mewmmse%mmﬁ%mmﬂm%m, 2016 AR
mﬂm%,tﬁrfasaaifﬁ 23.03.16'&9‘#@%3311}&@5@‘12o1emffﬁmm%xmafﬁﬁm
Wmm@mmmmﬁmmw%mﬁmaﬁ%
ﬁﬁmﬂﬂ@%ﬁaﬁaﬁaﬁmﬁﬁf%—

1. Phasingout of chlorinated plastic bags, gloves and blood bags within two year.

2. pre-treatment of laboratory waste, microbiology waste, blood bags and blood samples through
on-site disinfection of sterilization.

3. Bar code system and GPS is required to be established, within one year, by the occupier of
Operator ofa CBWTF in accordance with the Water Act, 1974,

4. The liquid waste is required to be treated and disposed by all the occupier Of operator of 2
CBWTF in accordance with the Water Act, 1974,

5. Records need to be maintained on day to day basis and display the monthly record including
annual report N its website, to be develo within two years from the date of notification, by
the occupier of operator of a CBWTF and the prescribed authority.

Sad @ afaRE W afeT @ waE A e g TR o g1 Guidelines for Bar

Code System for Effective Management of Bio-medical Waste S T R T A foFad
-

5.(a) Healthcare Facilities;

i. In case of Health Care Faciiities (HCFs) having 30 or more no. of beds shail have 10 procureé

their own digital weighing machine and bar code scanner (scanning equipment OF app based
mobile scanner). The weighing ma hine and scanner unit shall have wired or wireless
connection and the data pertaining 1o the weight of the scanned bags should get transferred
automatically- Also, the HCF is required to scan all the bar coded bags containing bio-medical
waste. Upon scanning of all the bags by the HCF, the data shall be yransmitted 10 the data base
of bar code waste management syster, however, the data gets lodged into the data base only
after the operator of the facility accepts the waste on his console and generates waste
acceptance receipt. The waste acceptance receipt shall be printed (it should be clearly legible

and shouild not fade atleast for 8 period of five years) o the spot and handed over 10 the HCF
FHOI0SO

e
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before departure of the transportation vehicle from the premises. Such receipt can also be
generated digitally and sent by e-mail to all the concerned. @
ii. Whereas, HCFs having < 30 no. of beds as well as all other Occupiers as defined under
BMWM Rules, 2016, are not required to scan their bags containing biomedical Wwaste. Same
shall be done by the CBWTE Operator on arrival at the premises, The CRWTF shal] always

Occupier shall obtain receipt printed by facility operator prior to his departure from HCF
premises (the receipt should e clearly legible and should not fade atleast for a period of five
years). The data gets lodged into the data base once the waste picker (CBWTF Operator)
generates waste acceptance receipt,

iii. Obtain access Login and password for Bar Code Based Waste Management System
software from the CBWTF Operator.

tv. Collect proof (counter signed by the CBWTF Operator)-of waste collection or Waste
acceptance receipt comprise of date, time, no. of bags, tota] weight of colour coded
bags/containers.

v. Generate reports from Bar Code Based Waste Management System and maintain records
periodically and update in the website,

yeTel 9rEq)
o s
Bﬁ%f%ﬁw%r&gaﬁwwemmmﬁa@%gﬁf&aw
. = Rfsaier, i .
2 g2 fiftea e, oveoest forem sregare, Wvs
5 % R sefers / s, forer whe ] | ﬁ(a‘iﬁa
&g rformry
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hone :- 01212577676

. Email id :- romeerut@uppeb.in
o i wrater
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1. Phasing out of chlorinated plastic bags, gloves and blood bags within two year.

s Pre-treatment of laboratory waste, microbiology waste, plood bags and blood samples through
on-site disinfection or sterilization.

3. Bar code system and GPS is required to be established, within one¢ year, by the occupier of
Operator of a CBWTF in accordance with the Water Act, 1974.

4. The liquid waste is required to be treated and disposed by all the occupier or operator of a
CBWTF in accordance with the Water Act, 1974,

5. Records need to be maintained on day to day basis and display the monthly record including
annual report on ifs website, to be developed within two years from the date of notification, by
the occupier or operator of a CBWTF and the prescribed authority.

g @ afaREd IR BT & wdy # era wgwer fREE ¢ ERT Guidelines for Bar

Code System for Effective Management of Bio-medical Waste STl &1 T 3 R Y I FFEd
-
5. (a) Healthcare Facilities;

i In case of Health Care Facilities (HCFs) having 30 or more no. of beds shall have to procure
their own digital weighing machine and bar code scanner (scanning equipment or app based
mobile scanner). The weighing machine and scanner unit shall have wired or wireless
connection and the data pertaining to the weight of the scanned bags should get transferred
automatically. Also, the HCEF is required to scan all the bar coded bags containing bio-medical
waste. Upon scanning of all the bags by the HCF, the data shall be transmitted to the data base
of bar code waste management system, however, the data gets lodged into the data base only
after the operator of the facility accepts the waste on his console and generates waste
acceptance receipt. The waste acceptance receipt shall be printed (it should be clearly legible
and should not fade atleast for a period of five years) on the spot and handed over to the HCF
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‘pefore departure of the transportation vehicle from the premises. Such receipt can also be
generated digitally and sent by e-mail to all the concerned.

ii. Whereas, HCF's having < 30 no. of beds as well as all other Occupiers as defined under the
BMWM Rules, 2016, are not required to scan their bags containing biomedical waste. Same
shall be done by the CBWTF operator on arrival at the premises. The CBWTF shall always
carry scanning and weighing machines alongwith portable printer (connected with wired or
wireless systems with automatic transfer of data pertaining to weight of scanned bags). The
Occupier shall obtain receipt printed by facility operator prior to his departure from HCF
premises (the receipt should be clearly legible and should not fade atleast for a period of five
years), The data gets lodged into the data base once the waste picker (CBWTF Operator)
generates waste acceptance receipt.

iii. Obtain access Login and password for Bar Code Based Waste Management System
software from the CBWTF Operator.

iv. Collect proof (counter signed by the CBWTF Operator) of waste collection or Waste
acceptance receipt comprise of date, time, no. of bags, total weight of colour coded
bags/containers.

v. Generate reports from Bar Code Based Waste Management System and maintain records
periodically and update in the website.

vi. In case of non-availability of wireless weighing machine, the scanner system should have
an option of manual entry of data pertaining to weight of scanned bags using conventional
weighing machine.
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Sir,
Please find attached the Document
With Regards,
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